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NHRC Issues Notice to Rajasthan in 'Botched' Delivery Case at Govt 

Hospital 
A baby was decapitated during delivery and the NHRC said if reports of negligence by staff were true, it 
amounts to violation of rights. 
 

16th January, 2019 

New Delhi: The NHRC has issued a notice to the Rajasthan government over 
reports that a baby was decapitated during delivery at a state
Jaisalmer, officials said on Tuesday.

In a statement, the National Human Rights Commission said it had issued the 
notice to the chief secretary, seeking a detailed report in four weeks, along with 
health status of the woman and action taken against the doctor responsible and 
hospital staff. 

“The NHRC has taken suo motu cognisance of a media report that in a shocking 
case of medical negligence, the head of a baby allegedly got separated from the 
body as the physician pulled the baby’s legs with excessive force during delivery at 
a government hospital in Ramgarh, Jaisalmer in Rajasthan earlier this week,” it 
said. 

The commission also observed that the contents of the new report, if true, amount 
to a violation of human rights of the newborn and the mother. They indicate gross 
negligence by the doctor and the nursing staff, it said.

The incident needs to be probed thoroughly so that 
to ensure that such incidents do not recur in future, the NHRC statement said.

According to the report, published on January 11, the doctors at Ramgarh hospital 
allegedly attempted to hide the case and referred the woman to J
further treatment and surgery, citing complications, it said.

“At Jaisalmer hospital, it was revealed that the head of the baby was still inside the 
mother’s womb, which was taken out by the doctors.

“However, when the news regarding this trag
state medical and health department put the doctor concerned on ‘Awaiting Posting 
Order’ (APO) and placed two nurses under suspension for their negligence,” the 
statement said, quoting the report.

An FIR has been lodged by the family against the hospital staff for killing the 
newborn. The doctor concerned has reportedly claimed that when the woman was 
brought to the hospital, the baby had already died and its legs were outside the 
uterus. 

 

NHRC Issues Notice to Rajasthan in 'Botched' Delivery Case at Govt 

A baby was decapitated during delivery and the NHRC said if reports of negligence by staff were true, it 

has issued a notice to the Rajasthan government over 
reports that a baby was decapitated during delivery at a state
Jaisalmer, officials said on Tuesday. 

In a statement, the National Human Rights Commission said it had issued the 
the chief secretary, seeking a detailed report in four weeks, along with 

health status of the woman and action taken against the doctor responsible and 

“The NHRC has taken suo motu cognisance of a media report that in a shocking 
ical negligence, the head of a baby allegedly got separated from the 

body as the physician pulled the baby’s legs with excessive force during delivery at 
a government hospital in Ramgarh, Jaisalmer in Rajasthan earlier this week,” it 

lso observed that the contents of the new report, if true, amount 
to a violation of human rights of the newborn and the mother. They indicate gross 
negligence by the doctor and the nursing staff, it said. 

The incident needs to be probed thoroughly so that necessary steps could be taken 
to ensure that such incidents do not recur in future, the NHRC statement said.

According to the report, published on January 11, the doctors at Ramgarh hospital 
allegedly attempted to hide the case and referred the woman to J
further treatment and surgery, citing complications, it said. 

“At Jaisalmer hospital, it was revealed that the head of the baby was still inside the 
mother’s womb, which was taken out by the doctors. 

“However, when the news regarding this tragic and bizarre incident went viral, the 
state medical and health department put the doctor concerned on ‘Awaiting Posting 
Order’ (APO) and placed two nurses under suspension for their negligence,” the 
statement said, quoting the report. 

ged by the family against the hospital staff for killing the 
newborn. The doctor concerned has reportedly claimed that when the woman was 
brought to the hospital, the baby had already died and its legs were outside the 

NHRC Issues Notice to Rajasthan in 'Botched' Delivery Case at Govt 

A baby was decapitated during delivery and the NHRC said if reports of negligence by staff were true, it 

has issued a notice to the Rajasthan government over 
reports that a baby was decapitated during delivery at a state-run hospital in 

In a statement, the National Human Rights Commission said it had issued the 
the chief secretary, seeking a detailed report in four weeks, along with 

health status of the woman and action taken against the doctor responsible and 

“The NHRC has taken suo motu cognisance of a media report that in a shocking 
ical negligence, the head of a baby allegedly got separated from the 

body as the physician pulled the baby’s legs with excessive force during delivery at 
a government hospital in Ramgarh, Jaisalmer in Rajasthan earlier this week,” it 

lso observed that the contents of the new report, if true, amount 
to a violation of human rights of the newborn and the mother. They indicate gross 

necessary steps could be taken 
to ensure that such incidents do not recur in future, the NHRC statement said. 

According to the report, published on January 11, the doctors at Ramgarh hospital 
allegedly attempted to hide the case and referred the woman to Jaisalmer for 

“At Jaisalmer hospital, it was revealed that the head of the baby was still inside the 

ic and bizarre incident went viral, the 
state medical and health department put the doctor concerned on ‘Awaiting Posting 
Order’ (APO) and placed two nurses under suspension for their negligence,” the 

ged by the family against the hospital staff for killing the 
newborn. The doctor concerned has reportedly claimed that when the woman was 
brought to the hospital, the baby had already died and its legs were outside the 



 

Scroll.in 

NHRC issues notice to Rajasthan government after newborn was 

decapitated in botched delivery 

The human rights panel has sought a report on the mother’s health status and the action taken 
against the doctor and the hospital staff. 

Thursday, January 17th 2019 

The National Human Rights Commission on Tuesday said it has issued notice to the 
Rajasthan government over reports of a newborn being decapitated in a botched 
delivery in Jaisalmer’s Ramgarh last week. The commission called it a “shocking case 
of medical negligence”. 
 
The commission, taking suo motu cognisance, issued the notice to the chief secretary 
calling for a report within four weeks with the health status of the mother and action 
taken against the doctor and the hospital staff. 
 
The parents alleged that a nurse at a government hospital had pulled out the 
newborn with immense force during the delivery, decapitating the child. The hospital 
authorities then allegedly hid the part of the body they had pulled out, and sent the 
woman to another hospital in Jodhpur with the baby’s head still inside the womb. 
 
 The Rajasthan Police on Friday arrested the nurse, Amrit Lal, while his coworker, 
Jhujhaar Singh is absconding, 
 
The human rights panel said if the reports are true, then the incident amounts to 
violation of human rights of the newborn and the mother and indicate “gross 
negligence by the doctor and the nursing staff”. “The entire incident requires to be 
probed thoroughly to determine the real cause so that necessary steps could be taken 
to ensure that such gruesome incidents do not recur in future,” it added. 
 
The commission said the State Medical and Health department put the doctor 
concerned on “Awaiting Posting Order” and placed the two nurses under suspension 
for their negligence after news of the incident was widely shared. 
 
 
 
 
 
 
 
 
 
 
 
 
 



Victim compensation scheme notified, NHRC told

 Updated: January 17th, 2019, 08:33

Kendrapara: The National Human Rights Commission (NHRC) has been informed 
that the ‘The Odisha Victim Compensation Scheme, 2017
gazette dated March 31, 2017.
 
The NHRC was also told that anti
that a police officer has been designated as Child Welfare Officer in all police stations. 
Juvenile Police Units have also b

A Special Secretary filed a detailed report regarding this running into four pages with 
the NHRC. 

The SP, CID-CB, Cuttack, has taken many steps to deal with the trafficking of 
children. The state authorities inform
issue of summons in a 2016 case of poor children being exploited sexually, physically 
and mentally by a woman who was a former model.

Drawing the attention of the NHRC, Radhakanta Tripathy, SC advocate and ri
activist, informed the Commission that Narayan Dash, Bariguda, Ganjam, had 
kidnapped an eight-year-old girl from her village while she was attending a festival on 
the occasion of Kartika Purnima.

Narayan took the girl to Burupada and sexually exploite
her for begging. He removed the ear tops of the girl and sold them for Rs 2,000 to a 
jewellery shop and purchased a mobile phone.

The NHRC was also told that a former model was using minors from a Bhubaneswar 
slum for a begging racket and was extorting money from them.

Eight women were charged with kidnapping children and forcing them into begging at 
Bhubaneswar. These women were also using some children for begging claiming to be 
deaf, dumb and physically-

Tripathy alleged that it was a failure of the state government as children were being 
used for begging, sexually abused and for selling narcotics.

Tripathy requested that the issue be investigated and the secretary, women an
development department be asked to take measures for the arrest of the criminals, 
and that all children should be compensated and rehabilitated.

After directions from the NHRC, the DCP said an eight
an NGO while he was begging at the Bhubaneswar Railway Station pretending to be 
deaf and dumb. 
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The National Human Rights Commission (NHRC) has been informed 
that the ‘The Odisha Victim Compensation Scheme, 2017′ was notified
gazette dated March 31, 2017. 

The NHRC was also told that anti-human trafficking units have been constituted, and 
that a police officer has been designated as Child Welfare Officer in all police stations. 
Juvenile Police Units have also been set up in all districts of the state.

A Special Secretary filed a detailed report regarding this running into four pages with 
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activist, informed the Commission that Narayan Dash, Bariguda, Ganjam, had 

old girl from her village while she was attending a festival on 
the occasion of Kartika Purnima. 

Narayan took the girl to Burupada and sexually exploited her. The next day he sent 
her for begging. He removed the ear tops of the girl and sold them for Rs 2,000 to a 
jewellery shop and purchased a mobile phone. 

The NHRC was also told that a former model was using minors from a Bhubaneswar 
racket and was extorting money from them. 

Eight women were charged with kidnapping children and forcing them into begging at 
Bhubaneswar. These women were also using some children for begging claiming to be 

-challenged to gain the sympathy of railway passengers.

Tripathy alleged that it was a failure of the state government as children were being 
used for begging, sexually abused and for selling narcotics. 

Tripathy requested that the issue be investigated and the secretary, women an
development department be asked to take measures for the arrest of the criminals, 
and that all children should be compensated and rehabilitated. 

After directions from the NHRC, the DCP said an eight-year-old child was rescued by 
begging at the Bhubaneswar Railway Station pretending to be 
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He was produced before the CWC where he said that his father A Krishana, mother K 
Basanti and K Manju were kidnapping children and using them for begging. After 
investigations a charge sheet was filed against the eight accused. 

The report of the Ganjam SP stated that Tuna Pradhan of Kaudia village in Ganjam 
district had filed a missing complaint regarding his minor daughter Trisharani 
Pradhan, 8, from the village Siva Temple November 25, 2015 at around 7 pm while 
she was witnessing the Yatra and a case was registered. 

During the probe, the minor girl was rescued by GRP Berhampur from the railway 
station. The accused confessed that he had sold the gold ring and ear tops of the girl 
at a jewellery shop. 

The IO submitted a charge sheet in court under Sections 363, 363A, 369, 370(4), 
376(2)(i)(n), 392 of IPC and the Pocso Act. 

The NHRC observed that the trafficking of children is endemic in Odisha. The DGP 
was asked to submit a report about the steps taken by the police to deal with the 
problem. 

The NHRC had specifically asked in how many districts anti-human trafficking units 
were functional. It also asked whether in police stations an officer not below the rank 
of ASI has been designated as Child Welfare Police Officer to deal with children in 
coordination with NGOs. 

The commission also asked whether the Odisha Government had constituted juvenile 
police units in each district as per Section 107 of the Juvenile Justice Act, 2015. 

As per Section 107 Sub Section (2) the Special Juvenile Police unit must be headed 
by a police officer not below the rank of Dy SP and must have all officers designated 
under sub section (1), i.e. all Child Welfare Police Officers and two social workers. 

The NHRC also asked about the strength of anti-human trafficking units in districts. 

The DGP was asked to submit a detailed report on this within 12 weeks. Since the 
report was not filed by the authority, a reminder was issued September 12, 2017 and 
a summons was directed to be issued to the concerned authority September 14, 2018 
to file the report on the matter. 

The matter regarding the sexual exploitation of kids and criminals forcing children to 
beg was placed before the camp sitting at Bhubaneswar in the second week of 
January, 2017. 

 


